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THE PATIALA  AND  EAST  PUNJAB 
STATES     UNION     APPROPRIATION 

(VOTE ON ACCOUNT)  BILL,  1953 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH) : Sir, I beg to move: 

"That the Bill to provide for the 
withdrawal ol certain sums from and out of 
the Consolidated Fund of the State of 
Patiala and East Punjab States Union for 
the service of a part of the financial year 
1953-54, as passed by the House of the 
People, be taken into consideration." 

This, Sir, is a Vote on Account. We want to 
have four months' service expenditure to be 
voted as it will not be possible for all these 
demands to be .passed by the House of the 
People in the course of the next month. 

MR. CHAIRMAN:  Motion moved: 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the State of 
Patiala and East Punjab States Union for 
the service of a part of the financial year 
1953-54, as passed by the House of the 
People be taken into consideration." 

LT. COL. J. S. MANN  (PEPSU): 
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LT. COL. J. S. MANN: 
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[For English translation, see Appendix IV, 

Annexure No. 89.] 

MR. CHAIRMAN:   Thank you. Sardar 

Kartar Singh. Be very brief. 

SHRI KARTAR SINGH (Pepsu): Yes, Sir. 
Mr. Chairman, my learned friend from 
PEPSU has given certain instances to show 
that the administration in PEPSU was 
efficiently run by its officers.    But I say that 
all those 

instances that he has given rather go to show 
that my contention is correct. Not a single 
instance has been given by my hon. friend 
involving the permanent PEPSU services. He 
has referred to Dr. Harnam Singh. He was a 
lent officer from Punjab. He has referred to 
Sardar Gurdial Singh, I.G.P. who is also a lent 
officer from Punjab. Then he has referred to 
Sardar Lai Singh who is also a lent officer 
from Punjab. Then he has referred to the 
officers of the Agricultural Department who 
are all lent officers from Punjab. So, it goes to 
show that whatever he has said about 
efficiency does not apply to the permanent 
officers of PEPSU. About those officers not a 
single instance has been given by my hon. 
friend. 

SHRI M. S. RANAWAT: (Rajas-than): 
Does the hon. Member mean to suggest that 
in spite of those lent officers from Punjab the 
administration is inefficient? 

MR. CHAIRMAN: Order, order. No 
interruptions. 

SHRI KARTAR SINGH: I am coming to 
that. With regard to the two other gentlemen 
to whom my hon. friend referred, my 
submission is that they are retired hands and 
they have been re-employed by the State. 

Now I shall refer to the inefficiency of the 
Administration. I shall refer to only one case, 
not more. A point was made in the other House 
by my Communist friends, and also in this 
House, that action should be taken against 
those returning officers in PEPSU who> had 
illegally rejected nomination papers. 

SHRI S. N. MAZUMDAR (West Bengal): 
Not that action should be taken. We said that 
inquiry should be made. 

SHRI KARTAR SINGH: It presupposes 
action after inquiry. 

MR. CHAIRMAN: That is a different story. 
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SHRI KARTAR SINGH: I do not go further: 

I go to the very district to which my hon. 
friend Sardar Joginder Singh Mann belongs, 
namely, the district of Fatehgarh Sahib. In that 
district there are four constituencies. It is a 
small district with only four constituencies, 
each constituency with a population of about 
57,000. The population of the whole district is 
2 lakhs and 10 or 20 thousands. The Deputy 
Commissioner there was Sardar Bal-want 
Singh. My hon. friend fought the election from 
that very constituency, and in his case he was 
the returning officer. In this district, the 
elections of three out of a total of four, have 
been set aside on the ground that that 
gentleman had illegally rejected the 
nomination papers. I am now referring to the 
efficiency of the Administration. In the case of 
the fourth, there were many nomination 
papers. It is an interesting story. One advocate 
had also filed nomination papers. He was an 
advocate from Bassi. Unfortunately for him, 
his age was entered as 23, in the electoral roll. 
The returning officer said, "How is it that your 
age has been shown as 23?" The man 
protested that his son's age was about 23, and 
that it had been wrongly shown as 23 in his 
case. It could not be 23, as he had been 
practising as a lawyer for 15 or 18 years. The 
returning officer said, "All right; bri/ig proof." 
On the third day the advome brought with him 
all necessary documents. He brought his own 
age certificate and the age certificate of his 
son. The returning officer said, "Well, since 
your age is entered as 23, therefore, on the 
ground that you are not 25, I reject your 
papers". From this very constituency nomina-
tion papers of others were also rejected on 
similar flimsy grounds. Others have 
challenged by petitions the illegitimate 
rejection of their nomination papers; and the 
election held in this 4th constituency is one of 
the 22 or* 23 elections that may have to be set 
aside. What happened? After the elections he 
retired, having attained the age of 55. A point 
was made by my hon. friend day before 
yesterday that since there was a Congress 
Minis- 

try and the elections were held under the 
Congress Ministry, returning officers were 
under the influence of the Congress Ministry 
and had illegally rejected the nomination 
papers of the candidates. Now in this district 
are the home constituencies of all the Sikh 
Ministers in PEPSU. Sardar Gian Singh 
Rarewala belongs to a constituency in this 
district and fought tne election there. Sardar 
Mihan Singh, another Minister, also belongs 
to that constituency. Sardar Dara Singh, 
though fought elections from adjoining 
Bhadson constituency, has the same home 
constituency. Sardar Bhupinder Singh also 
now belongs to a constituency in this very 
district. 

LT.-COL. J.  S. MANN:   No. 

SHRI KARTAR SINGH: He has got land in 
this very district, at a distance of 3 miles. 
After the elections, what happened? 

MR. CHAIRMAN: The hon. Member is 
going very much beyond the scope of the 
Bill. 

SHRI KARTAR SINGH:   Only    two 
minutes. 

MR. CHAIRMAN: The hon. Member has 
already taken seven minutes. 

SHRI KARTAR SINGH: What happened? 
The Election Tribunal has remarked, while 
setting aside the election of Sardar Gian Singh 
Rarewala and of Sardar Mihan Singh that it is 
unable to understand for whose benefit this 
was done and passed strictures against this 
returning officer. After his retirement this 
officer was reemployed by Sardar Gian Singh 
as a settlement officer. This is only one 
instance. More instances can also be given. 

LT.-COL. J. S. MANN: He was not 55. 

SHRI KARTAR SINGH: Sir, this is the sort 
of administration that is being run there. A 
clear case was made out by all sections in this 
House that the: 
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[Shri Kartar Singh.] majority    of the 

services in    PEPSU have vested    interests 
there,  and my hon. friend has not been able to 
refute that charge. 

MR. CHAIRMAN: Would the hon. 
JVIinister like to speak? 

SHRI M. C. SHAH:  No, Sir. 

MR. CHAIRMAN :  The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from and out of 
the Consolidated Fund of the State of 
Patiala and East Punjab States Union for 
the service of a part of the financial year 
1953-54, as passed by the House of the 
People, be  taken  into consideration." 

The motion was adopted. 

MR. CHAIRMAN: We now take up the 
clause-by-clause consideration of the Bill.   
There are no amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bil. 

Clause 1. the Title and the Enacting 
Formula were added to the Bill. 

SHRI M. C. SHAH:  Sir, I move: "That 

the Bill be returned." 

MR.  CHAIRMAN:   The question is: "That 

the Bill be returned." 

The motion was adopted. 

THE APPROPRIATION (No. 2) BILL, 
1953. 

THE DEPUTY MINISTER FOR FINANCE 
(SHRI M. C. SHAH) : Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of a certain ,' further sum from 
and out of the Consolidated Fund of India for 
the service of the financial year 1952-53, as 
passed by the House of the i People, be taken 
into «onsideration." 

Sir, this does not require a speech as the 
House is well aware that already we have 
passed an Act for the distribution of the 
Excise Duty as recommended by the Finance 
Commission. And when the Budget was 
introduced, it was not possible to make 
provision for this sum and therefore now by 
this Appropriation Bill we want to make a 
provision for the sum to be given to all the 
States as provided for in the Act that we have 
already passed. 

MR. CHAIRMAN:   Motion moved: 

"That the Bill to authorise payment and 
appropriation of a certain further sum from 
and out of the Consolidated Fund of India 
for the service of the financial year 1952-
53, as passed by the House of the People, 
be taken into consideration." 

(No hon. Member rose to speak.) 

MR. CHAIRMAN:   The question is: 

"That the Bill to authorise payment and 
appropriation of a certain further sum from 
and out of the Consolidated Fund of India 
for the service of the financial year 1952-
53, as passed by the House of the People, 
be taken into consideration." 

The motion was adopted. 
MR. CHAIRMAN: We take up now the 

clause-by-clause consideration of the Bill.   
No amendments. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Title and the enacting 
formula were also added to the Bill. 

SHRI M. C. SHAH: Sir, I beg to move: 
"That the Bill be returned." 

SHRI KANHAIYALAL D. VAIDYA 
(Madhya Bharat): 

 


